DI TEM NO. 33 COURT NO. 5 SECTI ON | VB
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).1502/2006

(From the judgenent and order dated 04/05/2005 in CAWP No. 1858/2004 of the
H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

STATE OF HARYANA & ORS. Petitioner(s)
VERSUS
SHAKUNTLA DEVI Respondent ( s)

(Wth application for c/delay in filing SLP)
W TH

SLP(C) NO 2759 of 2006
(Wth application for c/delay in filing SLP and stay and office report)

SLP(C) NO 529 of 2008 (Wth prayer for interimrelief)

Date: 16/04/2008 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SI NHA
HON BLE DR JUSTI CE MUKUNDAKAM SHARVA

For Petitioner(s) Manj it Singh, Adv.
Hari kesh Si ngh, Adv.

T. V. Geor ge, Adv.

Shi kha Ray Pabbi , Adv.
Ajit Kumar, Adv.
S. K. Sabharwal , Adv.

For Respondent (s)

Ashu Bhati a, Adv.
Aj ay Choudhary, Adv.
Ravi Ptratap Singh, Adv.

SS5 s5% 5558

M. Prem Mal hotra, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
List after two weeks.
Pl eadi ngs be conpleted in the neantine.
(A-S. BISHT) ( PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



